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I am very cleur about it. But it is much
botier 10 crosy the bridge when we come
ta i This is all that I can say about it.

SHRI A. P CHATTERJEE (West
Bengal) : Hhat about the transitional al-
lowances ? [t was specifically  asked
whether you ar2 giving them any transitiona]
allowances.

SHRI BHURPESH GUPTA : Please do
ney so into details, All that we wanted
wue vou mu-t not negotiaie with the
Priaces.  Theyv have behaved in a manmer

whelt has mude them forleit their right
o regotiate,

SHRI Y. B CHAVAN -
to this matter. T have already said it and
T Jdi- not wan to add to whatcver I have
Then a question has been raised, re-
fovently, whether we are taking the neces-
sary follow-up action after the de-recogni-

1 have replied

NS

tion. I can ussure this honourable House
thet the Princes have ceased to
Princes. . .

SHRT BHUPESH GUPTA : What about
their ¢rm« 7 < ome of them are having with
them hundred; of gums, They should ali
be withdrawn from them.

SHRT Y. B CHAVAN . I cun only say
that whatever was due to them as rulers
has ceased to be as such. Whatever pet-
sona! things they have, as far as their
peregnal things are concerned, I do not
want to go into them.
leges and othir things that they were en-
titled to as rualers, they will not be given
to them. Thy position is very clear about
it, And we will certainly continue to take
follow-up action in this matter, Sir, 1
do not think [ have got anything more to
cav I am ugain very thankful to the
honourable Members for giving magnifi-
cent support to the decision taken by the
Government,

st S50 . MISHRA @ We are sorry
utterly disappointing and incum-

petent Teply. We have not expected such
an incompetent reply. No point has been

made clear.
[Mr. DErPU:Y CHARMAN in the Chair]

MR. DEPIJTY CHAIRMAN Prof.
Siddeshwar Y rasad.

[ 7 SEP.

be !

Whatever privi-,
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SHRI G. A, APPAN : Mr. Deputs

Chajrman, this morning | went to the
chairman and got his permission {0 raise
. an important issue. ..

MR. DEPUTY CHAIRMAYN Mr.
Appan, please wait for a minviz 1 will
call you.

SUPFLEMENTARY STATEMENT ON
THE FLOOD SITUATION IN THF
COUNTRY

faars qar famm Hdaa #§ oTOEAET
(drhaR fagvav sE) ¢ A TV ¥ AT
#1 feala & dag 7 i ST F a97=0
| T 93 9T T E
[Placed in Library. Seec No. L.T-4163/70].

{i SHRI K. S. CHAVDA (Gujarat) : The
‘ honourable Minister should make =a state-
| ment regarding the henv: loods in the
|
|
|
|

river Narmada.

PROF. SIDDHESHWAR PRASAD
That is there in the statement. You read
the statement. Everything is there.

SHRI CHATTERIJEE
Bengal) Mr. Deputy Chairman.. . .

A. P. (West

|
|
} SHRI CHITTA BASU (West Bengal) :
Si, L.

SHRI G. A. APPAN (Tamil Nadu)
Sir, T took permission of the Chairman.

MR. DEPUTY CHAIRMAN : Arc vou
saying something about the lcods ?

SHRI G. A, APPAN : No, I am {ait
ing of another important matter, . .

MR. DEPUTY CHAIRMAN Then
please wait a minute., At the moment we
are discussing about the flood situation in

the country. 1 will :ail you later. No,
My, Chitta Basu.
SHRI CHITTA BASU : Sir. [ find the

honourable Minister has laid on the Table
of the House a second <upplementary
statement on the flood situation in the
country. We wanted io know something
about floods by way of clarifications from
the honourable Minister. I think vou know
that there have been serious floods in West
Bengal and during the course of these
floods in Calcutta and the surrounding
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districts several lakhs of people have been
affected and even certain vast portions of
rural Bengal have remained disconnected
with the rest of the State for a few days. |
Particularly in the districts of Hooghly
and Arambagh the people could not even
be rescued. Even the rescue Operations
are not satisfactery. Eaqually inadeguate
are the relief measures. I do not know
whether any mention of it has been made
in that statement which has been laid on
the Table of the House. I do not know
whether any mention has been made about
the very extraordinary nature of the floods
which have inundated vast areas of West
Bengal. Now I want to know from the
honourable Minister whether he can assure
this House that proper arrangements will
be made for rescuing the affected people
and whether  adequate relief measures
will be taken. I also want to know
whether he can assure the House that the
question of funds would not stand in the
way of taking adequate relief measures
on a massive scale. These questions are
very important and should be answered
by the honourable Minister because he
has made a statement at the fag end of
the session. 1 demand that proper clarifi-
cations should be given on my points,

SHRI G. A. APPAN . Mr. Deputy
Chairman, . . .
MR. DEPUTY CHATIRMAN You

wanted to speak on something else, not on

floods. We are discussing about the floods
at the moment. So please wait, T will call
you. :

Y faastr 7t (wear w=or) : =,
# arz 77 feafq & am2 7 1 = 9
9 97 TET T 2 WAl "ERy gry,
Iq& ar | fqagw #7 v@r § e

[ RAIYA SABHA |

T T HET Y3 H AT WG A F
Ex el Sl o B R e
IH AT AT AT A HeT I2T Al Fs
FETIET Ag Y A% ow faala 0w §
Toi X AFE AL A T E | A qF
faoett ¥ F9% F1 A ATAT UF ¥ AW
sfY a3 E1 T @ A AW AV AR
¥ g e A A g A ot
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B W\ AT H AT H 9TAr FE
& mex wxw AT Fr oumiaw feafa
m}wéﬁ%mwﬁwﬁm
TFEAT T TET e & T8 Ay W
YT F9 |

SHRI DAHYABHAIL V. PATE]
(Gujarat) : Sir, there bhave been repeated
floods in the area between the Tapti and
the Narmada during the last 10 to 15
years and the Government is taking half-
way measures. They have been  doing
only some patch work instead of tackling
the problem as it should be. The rail
lines get washed out and the road com-
munications get washed out. This has be-
come more or less a biennial ozcurrence,
if not an annual occurrence. The Minis-
ter for Irrigation and Power, Dr. Rao, who
is an expert has said that the Narmad:
scheme is the solution for this and it is
the failure of the Government to  bring
the two Governments together and fiad, a
solution 0 that satisfactory arrangements
can be made to satisly both the Govern-
ments and this situation is averted. The
waters of the Narmada are so plemiful
that they are more thanp cnough for both
these States to ensure coud crops. These
disastrous floods cause so much of des-
truction to life and property. Broach
city has suffered very much. There were
repeated earthquakes and to add to the
difficulties and privations of the people
this time there were floods and eaith-
quakes together. I want to be assored
that the Government will give all the neces-
sary aid to these pcople in their distress.
It is unfortunate that the situation remain,
like that. But wc will not become the
henchmen of the Government like Shr
Karunanidhi of the Tamil Nadu Govern-
ment who bargains and gets whatever he
wants on the promise of his tupport to
the Government in the Lok Sabha, T
hope that sitnation will not arise,

SHRI A. P. CHATTERSEE 1 draw
the attention of the Minister to the serious
floods in West Bengal. As far as Calcutta
is concerned. the floods there were so
severe that ahout five lakhs of people have
been affected. In some areas, the level
of the water was so high that ground
floors of masonry houses went wunder
water. 30,000 people had to be rescued.
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The sufferings of the poor
boundless and several huts and basts
were swept avay by these floods. So far
as Calcutta i1s concerned. it is all because
of the fact that the drainage system has
completely fiiled.  Until the drainage
system is revived and given a ncw shape.
the sufferings of the ccmmon people of
Calcutta will again and again recur if
such kind of -ain falls,

For some years we have Dbeen hcaring

of an organisition callad the CMPO. It
has spent crores of rupees on merely
mapping out the streets of Calcutta. 1
do not know why the Government is al-
lowing such ar organisation which received
directives from: abroad to function in Cal-
cutta, In the name of mapping out the
streets of Cal.utta, do you want them to
spy into the uffairs of the people of Cal-
cutta for the purpose of carrying out
their nefariou. spying activitiecs ? As iar
as the CMPO s concerned, it has not done
anything except spending a few crores of
rupees. Withcut any refecence to such an
organisation, will the Government take
steps to see that as far as Calcutta i+ con-
cerned the wo-k is taken in hand seriously
and some amcunt is immediately allocated

for the purpo e of rehabilitating Calcutta, !

improving the drainage system in Calcutta
and looking ai:er the wellare of the people
of Calcutta? After all the Minister will
agree with m: that cven now half the
foreign exchange earned by entire lIndia
is through Culcutta alone and if that is
so, I do not know why Calcutta is being
neglected in this fashion that the people
are held to ransom even if only moderately
severe rainfall js there. Secondly, also 1
wish to draw the hon. Minister’s atiention
to the fact th:t in today’s papers we have
found that cecrtain arsas, certain districts

of West Beng. 1 are also affected sericusly. .

Today, I find Arambagh is said to be a
sheet of wate. It is so heavily flocded
there that Arimbagh is a sheet of water.
And T cannot understand the DVC and
the other river valley projects which Pandit
Jawaharla] Nearu once called the modern
temples. Theve modern temples hive been
the modern cirse to most of the people
of Bengal. During the agricultural season

then and therc they do not get water from |

the river vall'y projects; when the rains
are very hea'y, then the DVC project

|7 SEP,

people are |
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says it will release water, because other-
wise they cannot keep their embankments
intact. They have also said that the DVC
has been releasing water. I do not know,
perhaps for that reason—of course,
natural causes are there—perhaps also be-
cause of this that Arambagh sub-division
has been flooded with this water. That
s dlso to be looked into.

Finally also, Sir, as far as the question
of floods in the outlying districts of Cal-
cutta, Arambagh. etc. e concerned, it
requires to be tackled on a war footing.
What steps are the Government going to
take for the succour of the distressed per-
sons, for sending relief to the persons ?
What are the allocations that they are
thinking of ? Wil the hon. Minijster im-
mediately declare on the floor of this
House the amount of money which they
propose to send to Calcutta for the pur-
pose of relief to Calcutta and the oiher
vutlying districts. for the purpose of relief
to the distressed persons ?

SHRI R. S. DOOGAR (West Bengal) :
Sir, 1 want to make a submission with re-
gard to the question of floods in West Ren-

gal.  Sir, the situation there i VEry very
serious.

The flood affecied areas are the
districts of Hooghly, Howrah, Midnapore,
Burdwan, 24-Parganas and Calcutta. The
Government has not really taken up this
matter seriously as yet. As Shri Chatterjee
has said, the situation should be taken up
and fought on a war footing. I do not

know if the Governor has inspected rthe
flooded areas.

SHRI A. P. CHATTERIEE - Not yet.

SHRI R. S. DOOGAK He has not
visited the flood-affected areas. Arambagh
has been cut off from the world. Lakhs of
people are marconed. It is a vast sheet
of water wherever you go. Even the city
of Calcutta was nothing but a deluge
after the floods. The situation is very
serious. Now Bengal is the Centre’s taby.
I think it is the Centre’s responsibility to
rise up to the occasion, to tackle the matter
on a war-footing and to start immediate

relief measures which have not yet been
done satisfactorily.
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SHRI K S, CHAVDA
the floods in Gujarat, the hon. Minister
should make one more supplementary
statcment ‘and he has said that it is men-
tioned in the statement laid on the Table
cf the House. 1 do not know when. But
vou see, Sir, for the second time there
are heavy floods in  Gujarat, Lven in

cach the flood waters have moved in

J several villages on the banks of the

‘¢r Narmada have been washed away.

reat damage has been done to the put

1al property and cattle in that area.

: Sir, regarding

-uld request the Government to see thal |

.rmediate financial aid is given to  the

State of Gujarat for relief measures and

i"v» hon, Minister should assure the House
it it iy acting immediately.

Y fogea wag @ AW, ofe qeam
qEE 7 AT A9T USA 97 A FT A€
a1 feafa g o1 fagvor w@r w2 ST

oY geaT fag werdt ¢ faew Ay sy
T & AET A9 |

oAz fagwas oE  g9e T 79 g,
fRT oY o177 3% 79A I, ATIA 9T qRT |

oY g fag Wetd : 9T A A

Neae fagvae gd@R T
THF] WA TEFAT 9 3@r gAr ar
g W AW A S OIIE T IR
FETH A AT T AGL AT

FEt aF af=Hr e w1 oA g,
7z &% 2 f& fmd sr-am fmr |
FAFAT W AT a9T g & FTLT FTHT
T FT THF 21 TAT 3 AT qGT G F
ey & ol 27 ST & wue GFar i
TET R | VTG & 7AY 9 A afvEs A
F¥ qTHTT 7 AV T fwar g o
S AT ATRuET S|l § g, IAG FHIhT
guTfaer €, S9FT 8% I T TET Tg-
I T g {9 S @ g

AAATT 7 AT TR A 4 Tg
Fgr % o Fo o F FAT TGl THT

[RATYA SABHA]
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FT SHTE g1 AT g a1 T AGe H ST
gro qTo o %Wéﬁﬁqﬁﬂ
JIT qLFT7 & AfrwT 2 30 e
FrloE fEaT AT 20

917w ag o g, St
dro HTo & 9oq TH AWT FAFTT §
ST AT AT gEm 3 OSEAET A1 g
G

“'RI A. P. CHATTERJEE : What
«bout the Hooghly floods and Arambagh ?

SHRI CHITTA BASU: From Panchet
there hus been a release of 70,000 cusecs
of water and that has been the cause,

ot fageax w@® = i A gy
T 77 | {57 oY 39 999 § WA 959y
S gmE @ & 7 oftw e F
HEY A 9NY ¥ VST FHATET FH FT
FIFTST T FAT |

oY H1To THo TME: TIA7 AR &7
s 997 w7 UhAeT ufre m
TET A

=it fargva STeng : a8 S sTHT gEa
g @ 9T I qIAA AT |

e aF THITFI G KT A9 2
AT ETIRTETE & 2o & THIT Y a1e &
FIET THATT T=7 7 S 7g; v feafr
TET A 21 TE ofF | zafad g F
TVHT F OF (auust Ft F@h AAT 97 |
A% F9 AR L AN g T80 ¥ feafq #r
EFT AL agt favmst T S gea fad
& 9% AATaE AT ARy F S
TETZ | T AT &Y 97 9¥ ST
YA AT AV & A T aeE w1
* fan ot F7 zaem feer o @ 2
THET &AT7 ATCAT A AT F HTON T
W S AT g1 @ 2, 72l o vEa w
ST 7 571 757 2 1 ag Y TR qge
AT T WEFAT B F D K ar
;T F
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SHRI K. S. C“HAVDA : Will the Gov-
ernment give financial aid for immediate
velief ?

7t fagyas aag : wsfy g Sifoe &7
4} HET AW & AT WAl § 1T A T FH
FY, T AR ¢ 0T a¢ AU @A § ™
FWE 1 T gHA KIfwrw &7 5 e F
T Hal § S e fRar S ar
WA O T G q¥ES G @ | AN IR
9T 2 41 & T o9 oy | 2g gH saes
A X & ¢ AT I 39, WA
qU REATIA G JA & FAL (Hlt 90T 7
qgmed gdi & @3 S A gaen
ST TEMAAT F17 FY ATTEFAT GRIT AT
ST G<FR TH §89 § S gaar a0
39 U A E A S99 )

SHRI A. P. CHATTERIJEE : What
about funds for West Bengal ?

SHR1I MAN SINGH VERMA (Uttar
Pradesh) : On a point of order.

SHRI BHUPE SH GUPTA : For every-

thing there is a point of order,

SHRI G. A, APPAN I have been

standing up. The Scheduled Castes
«Committee reports for the last three
years have nct been  discussed. The

Elayaperumal C)mmittee report also has
not been discuss:d. [t iv not an ordinary
report. It is a repert submitted by the
constitutional authority and the President
has to see that these reports are placed
before the two [douses of Parliament. In
this case it is a1 pity that these reports
have not been placed before the Parlia-
ment for a lons time or discussed. If
the reports 'are not discussed, I do not
know why the poor mun’s money in
crores and croris should be gspent every
year, Why hav: this farce of having a
Commissioner, ¢ c. Why not extend the
session to discuss this ? At least T want
an assurance from the Leader of the
House that the first item on the agenda
for the next Session would be the dis-
cussion on the Scheduled Castes Com-
missioner’s report and no other item

L41RS/70—5

[7 SEP. 1970)
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should be taken, however important it
may be. Let us not be hypocritical by
saying that we care for the Scheduled
Castes. Let them also be honest and bc
true to what they profess. Thousands of
people are being killed.  Everywhere
there is injustice.
=it we fag aat : Seqamfy qEiey,

ATy Faer 9g QAT Frga § fF o S
o AT §, I TR g7 T 989 ¥ 4-
v st & s A fodte % s
FCAT AT 97 | | 98 (AT A0ear g
fF It 1 o Tt @t oy s <@y
g ? afz ag ag 79 wwF 93 ardw
forerr o, Y ag AT GETS 21 AT & ) S9ET
F1S wfosio AT g WA

SHRI BHUPESH GUPTA : This is the

disturbance. T rise on a point of order
because the time is being wasted.

MR. DEPUTY CHAIRMAN If you
want to raise a point of order, you give
a chance to other points or order also.

sft wi fag oot : 7 qwwar g 6 o
TH FEAA TTEEH § T AT TR
g ST T T ST SueT ST 9v
39 9% g9 FTAT qga FqRT e
7 i Afdd & a7 4 ag e
|raaT g 6 7 aF greq G2 | foaer
Y 97 % @ & 99 99T ¥ z@ [
9% fa9T7. FTAT SATET AAVEE AT TAT
ad fF 91 seumTfas g9 #r fawg
T e v fraew g v e forgaes-
F2 % fawg #1 four 9@ o sHe
17 77, faua a1 feqar s o

MR. DEPUTY CHAIRMAN : All
right. Mr. Bhupesh Gupta, do you want
to raise any point of order ?

SHRt BHUPESH GUPTA The
Chairmanp was good enough to auree 1o
the suggestion of the House when |, under
the rule, was entitled to start at half past
three. ‘Then you said ‘four’, Then I
said ‘ajl right’. Then you said ‘half past
{four’. Now it is half past five, and even
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[Shri Bhupesh Gupta]

now points of order are raived. The
Chuuman's direction was that it could
be even at half past four. Now it is half
past five. So we have been very gener-
ous. So let me proceed with my motion,
As far as the Government is concerped, I
am not concerned with them here. This
is deferred business.

s Tw e aEd (I ARY) ¢
Ay, F OF AT qrer g g A FAr
w4 g ot | 7T frae & foa
g § weve § 4 o aw R ad
arfed | S § uger Az St g 9w
FaFr fogr sy =rfgd % Saw 9"
ZAX A=A F1 fq97 ST AT |
SHRI BHUPESH GUPTA :

thing should come.
the House,

No, my
This is the rule of
(Interruptions)

MR, DEPUTY CHAIRMAN
order,

. Order,

= e T (I 2W) W
g ¥ g fraaw &t ofarfog onfa &
Hag W agd § A1 A AR § |
A sl O A ¥ A g gE & A
YT WAATT T o¥Ter 6T & fo
=9 I FT S ST A8 & 1 IR A
ag & 77 = faar s

SHRI BHUPESH GUPTA : Give your
ruling, Mr. Deputy Chairman. Otherwise

we go home.

waT-mE fawm § uswws (=
MR Awgar) - fawaw czaEwd 7RG
T ...

SHRI BHUPESH GUPTA : How many

speakers from one party can rise on
points of order, I should like to know.

SHR1 K. S. CHAVDA
points of order can be raised,

At any time

[ RAJYA SABHA |
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SHRI BHUPESH GUPTA . Even
where there is no point of order ? (]n-
terruptions) It seems the House will
never take up my business. All right,

you can put up any speaker. What is
your ruling, Mr. Deputy Chairman ?

MR. DEPUTY CHAIRMAN: He s
speaking now, Please have some patience.

ofl ATo Ho AFAAFT (HT WIW) :
Y fAaeT g9 & &5 9 dW a9 § sFeu-
i w7 g &1 off afeq ag fagifa
THE H AR g1 AT | TH TgE T g qIE
FR & T T o AR 3w fAuifia
AT T T 95 T AS! &1 76! | IqE
IR I FoF W@ T AR AT T8 9
aS FT AT T § S § G "
THF AR A I91 977 Y TE g1 gFdAT §
s for neie W aforfa snfa & @49 |
IGH BN FT & | TR dau 7 a8 A4y
FLAT =1gaT g 5 o fad & e
g1 oF ar g & fF e o s o
s fa9 war a1 99 guy = 9w
faar wmar 1 s fFawe TR A AE
oqHE QA FEA T4 9g § v S e
FEAFT (a7 § S0F RAIAT FAT TT
9rfed | T ag AT AL FT TES R
fow =t & fof e argm fRaifa
forar & SEw F o |E A I
FE, FAT 13 F7 99 F< 2 AT 9T
=T Q1 AT F o |

A ol Ag AW aadET ATgar §
& # ag T S 5 At dw T o
femror F7m W & @ 7 A 4 s
78 feamor oo 747 =7@d § a1 @it
F AT FL GHA £ W A7 A9 £ &1 AT
g1 5 Fm 7 9 fregee e &
"y 7 789 § 98 R g1 9 | 39 i
F fad a1g aeq = 33, &1 fa e A
THH AR FS e T d ) 3w A 9%
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g faoiy 0 7%T & | AW af et
a9 3@ a1 77 3 T 7 omex a7 ux
FEF fom v @ 36F wmfad #
AT Fifed | arEK d9 F ugt forgges
TR F dFy § 9ga 71 faww § zafay
Te IH! {1 m FT ATl d R IEF A
™ faew ar fqur smr o=lzE

SHRI A. P. CHATTERJEE : Can we
not open the discussion on ‘Scheduled
Castes’ and thereafter also open the dis-
cussion on th. struggle in different parts
of the country for land to the tillers and
for radical lanJ reforms ?

SHRI OM MEHTA : Not the discus-
sion on the R:zports relating to Scheduled
Castes and Scieduled Tribes now, because
it was decided that the Reports would be
takon up et he beginning of the next
Session, even m the first day of the Ses-
sion. That stggestion was made and we
all agreed.

(Interruptions)

MR. DEPUCY CHAIRMAN : Oider,

order, please.

SHRI K. § CHAVDA : The House is
the master. no the Business Advisory Com-

mittee.

SHRI LOKANATH MISRA (Orissa)
May [ have 'wo minutes’ time ?

SHRI BHU PESH GUPTA Irrespec-
tive of wha happened and what the
Chairman saic when he was in the Chair,
you know the position, Sir, since you took
over the Chai’ from him. I am surprised
the Chair doe, not go by the rule. What-
ever the busin:ss, when you fix a time for
a particular 1notion, as was fixed indeed
today for my motion—it was to come at
330 P.M—y o should go by the time
fixed for a bisiness, Well, Sir, it should
have come at 3.30 p.M. Then the Chair-
man said, “W il, [ shali take it up at four.”
Then, he saicd half past four. It went on
like that. Tierefore, we have been ac-
commodating vou to the maximum possible
extent, I an all in favour of discussing

[7 SEP. 1970]
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| the other thing. It may be taken up

i tomorrow. I am ready for tomorrow.

SHRI LOKANATH MISRA : We de-
cided in the meeting of the Business Ad-
. visory Commiftee that we must discuss the
Reports of the Commissioner for Scheduled
Castes and Scheduled Tribes at Ieast for a
day to give satisfaction to us, Under some
pretexi or other it has now been pushed
out. The other day we discussed it only
for half an hour or so. Now, we do not
have time, because other items were equ-
ally pressing, but there must be some sort
of assurance from the Government that the
first item in the next Session will be the
discussion of the Reports on the Scheduled
Cestes and Scheduled Tribes. The Gov-
ernment has failed this time. I want an
assurance from the Government that next
time at least they will not fail and that the
first item in the next Session will be this.

SHRY OM MEHTA : T assure the House
that in the next Session on the very first
day we will take up the discussion on the
Scheduled Castes and Scheduled Tribes.

SHRI K. S. CHAVDA : Provide suffi-

cient time.

SHRI OM MEHTA : We will provide
sufficient time,

(Interruptions)

MR. DEPUTY CHAIRMAN : Order
please. Now, there have been suggestions
that we should initiate discussion on the
Scheduled Castes and Scheduled Tribes
Committee’s Report and some hon. Mem-
bers have suggested that priority should be

: given to this discussion immediately in the

next Session and that too on the first daly
of the next Session and that sufficient time
should be allowed for a discussion of this
important matter. As it is the general con-
sensus, should T take it that it is the pleasure
of the House to postpone the discussion on
this important Report till the next session ?
We can discuss the Report on the very
first day of the next Session. Ts it the
plezsure of the House to postpone dis-
cussion of this particular subject till the
first day of the next session ?

HON. MEMBERS : Yes, Yes.



